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1« Divisional Railway Manager,
seuth Central Ralluay
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South  Bentral Railuway,
Hubliy [

3. The Gensral Mamgser, '
South Central RallwaJ,

Railnilayam,
Samundarahar. [
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Counsel fer tha Applicaht : Mr.G.V.Subba Rae

Nr.J.R.GDpal Ra Q,Addl OCGSC

Counsel for the Respondpnts

|
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|

THE HON'BLE SHRI A.V.HARIDASAN :  MEMBER (3J)
|

THE HOM'BLE SHRI R.RANGARAJAN  :  MEMBER (A)
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The applicant uorking as a Guard at Vijayaua

by the Metropoliton Magistrate in CC 135/86 and
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as to why he should not be dismissed from service because

his conduct leading to the conviction and sente

cant has submitted an explanation te the show C

FEet b had uvn!miLed that the sentence having

by the Sessions JUﬁga no order of dismissal is
according to Law till the disposal of the appeq
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the applicent has filed this application.prayil

memorandum dt.31-1-95 may be quashed.
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2. Sri Subba ﬁao,rlearnad counsel for ths app

that the Railway acard has issued instructions
where appeal agairst sentence of imprisonment
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Capy to:

-

South Central
Vijayauada,

Railvay,

2. Divisional Operating Manager,

South Centrall
Hubli,.

2 Jpadfi-venttal] ailuway,

Railnilayam,

Sacunderabad.r
4, One ceny to Mp.G.V.Subbha

5. One copy to Mr.J.R.G@paléﬁao, Addl.cG5C,CAT,Hyde@abad,
te Cne copy. to L#

7. One 'spare copy

YLKR

Railway,

Ran,ﬁduocate,CAT,Hyderabad

brary,CAT,Hyderabad,
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accord-/ to him is|for passing an order of dismissal or removal,

prohibition against issuing a.show cause notice. The smba
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As there ig no prohib#tion

against issuing aIshnu cauvge notice, the applicant cannot

|
challenge the show cause notice. Therefore we find no cjuss

- tt= ~anlisant far filing this application.| Hence

we reject this apblicatian under section 19(3) of ths A.W.Act,
!

tha appliant is
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aggrieved by any iorder passed pursuant to the show cause| notice,
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1985, Housever, i& ig madae clear that in case

it will be apen for him to seek appropriate pselief inacdbrdance
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(AU .HARIDASAN)

(R .R ANGARATAN) _
fMember (3)

Member (A)
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Datad:20th March, 1995,
Dictated in Open Court,
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